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MOTIONS OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

Mr. Speaker: I have re-
ceived several notlces of
motions of no-confidence against the
Government, The latest one, the
last one, is signed by about 17 Mem-
bers. There are many Parties repre-
sented as well as some Independent
Members. I would first like t» know
whether, besides those Parties and
those Members who have signed It,
there is any other notice that is to be
pressed which might have becen re-
ceived earller, or are all other motions
not being pressed? Should I take this
one only?

Some Hen Members: Yes.



133 ‘Motiong

Mir. Spedker: So, all are agreed that
‘this one might be taken up.

Shri Hom Barua (Gauhati): We
should know who has submitted the
motion, ‘rather the mno-confidence
-motion,

Mr. Spesker: Shri N. C. Chatterjee,
‘Shri H N, Mukerjee, Shri Prakash
“Vir Shastri, -Shri Vasudevan Nair,
Shri H P. Chatterjee, Shri'S, M
Banerjee, Shri A. K. Gopalan, Dr. Ram
Manchar Lohia, Shri Bishanchander
Beth, Shri Tridib Kumar Choudhuri,
Whri Kashi Ram Gupts, Shri Biren
Dutta, Shri H, V. Kamath, Shrl
‘Maurya, Shri Sezhiyan, Shri Dharma-
lingam and Shri U, M, Trivedi.

Shrl Hem Barua; [ meant those
TIndependent Members who have given
the notices.

Mr. Speaker: Omne of the notices
received was by Mr. Hem Barua as
wrell, Shri N. -C. Chatterjee.

Shri Harl Vishno Kamath (Hoshan-
d): Sir,-on a point of order.
is point has been raised by my col-
1eague Shri Hem Barua. You are well
-aware that the no-confidence motion
4has got a special significance in a par-
'liamentary democracy, and it will be
all to the good if the various no-con-
fidence motions tabled - by Members
of the House find a place in the re-
cord of the proceedings of the House.
it is all quite clear. Rule 188, sub-
rule (2), gives no option Lo you, un-
Yortunately . . .

Mr. Speaker: He is right; unfortu-
nately for him, not for me.

Shri Harl Vishnu Kamath: Homours
«©asy, Rule 188 says: ’

“If the Speaker is of opinion
that the 'motion is in order, he
shall read the motion to the
House . . .".

T do not know when the motions came
‘before you. If you hold them out of
order, then, of course, we cannot press
the point. ¥ they ure in order, 'they
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the Council of Ministers
must be read to the House. They will
go on record.

Shri Hem Barma: May I submit, I
did not want it to be advertised that
[ have tabled a no-confidence motion
against the Government. I just want-
ed to know the order of priority from

E

. Bpeaker: [ made an enquiry
House if any of those who

i

‘mave given those notices are moving

them. If there is no other motion to
be moved, what should I do? I fail

drawn. All the Members
have said so. I made enquiries from
them and this was what I was told.

It any other Member wants, cer-
tainly, T am prepared to read it out,
and to :put it before the House and
to do everything that is permissible
under the rules. If there is no other
motion, then what is to be done?

Now, Bhri N. C. Chatterjee.

Shri N. C. Chatterjes (Burdwan):
I beg leave of the House to move
the motion of no-confidence as con-
tained in a notice given, dated the 6th
September, 1064 and signed by seven-
teen Members, and which reads thus:

“I beg to give notice of the fol-
lowing motion of nee
in the Council of Ministers,
namely that ‘This House expresses
its want of confidence in the

Council of Minister.'.",

I'beg leave of the House to move:

“Thig House expresses its want
of confidence in the Council of

Ministers"”,

Mr, Speaker: May I request those
han. Members who are in favour of
leave being granted to rise in their
places?—

1 find that there are more than
fitty hon. Members who have risen in
their places. Therefore, leava is
granted.

This motion is to be taken up. I
shall ind out Yrom the Government
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8hrl N, C. Chaiterjee: May I make
one more submission? There is on
the Order Paper a motion for a de-
bate on the food situation. A good
deal of our attack will also be on the
bungling over the food policy and the
pathetic failure to hold the price-line
and the consequent hunger and pri-
vation and the misery of the common
man. Therefore, I am suggesting, on
behalf of all the Members who have
now signifleq their assent, that if you
can find your way to decide—of
course, you have got the supreme
authority to decide that—that this
motion should be taken up first be-
fore the fopd debate is taken up, it
would be better] otherwise, it would
mean a nice way of gabotaging our
motion of no-confidence to some ex-
terit, and we feel that some such
manoeuvre is there in that. But, apart
from that, I want to avoid duplica-
tion .

To TR wARY Mg ()
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Shri N. C. Chatterjee: . . . I also
want to avoid loss of parliamentary
time and avold reiteration of the
same thing agein and again, So, it
would be better if we could have one
comprehensive full-dress debate.

Mr. BSpeaker: Could the hon.
Memher help me and give me some

id as to whether we could de-
pend upon any rules or some prece-
dents?

Shri N, C. Chatterjee: Your autho-
rity is completely unfettered. You
have got to fix the date within ten
days. THNt is all that is laild down in
the rules. It is entirely for you to de-
cide. You can consult the Prime
Minister, and you can consult the
Government, find out their convenience
ang then fix a date so that the whole
thing can be discussed together with-
out reiteration, without duplication
and without putting forward the same
arguments over and over again.

SEPTEMBER 7, 1064

of No-Confidence in
the Council of Minisfers

Shri Harl Vishou Kamath: By
your leave, may I make one submis-
sion? You have just now raised a
point ag to what rule or rules invest
you with the power. As the House is
well aware, in accordance with the
highest traditions of democratic par-
liaments, you are the -supreme master
so0 far as the arrangement of business
is concerned. (Laughter). Let not
my hon, friends laugh. I ghsll have
the last laugh.

The revision. of the list of business
is done day-to-day under your direc-
tion and not under the direction of
the Treasury Benches, You have the
power to decide the arrangement of
business in this House,
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Even if there ig any lingering doubt
on this point, may I invite your atten—
tion to rule 389 wvesting all residuary
powers in you?

Shri Harish Chamira  Mathur
(Jalore): The residuary power comes
in when there are no specific provi-
sions.

Bhri Hari Vishny Kamath: My hon
friends opposite have themselves made
use of that rule on earlier occasions.

In case there is no specific provision
or rule providing for particnlar mat-
ter, then this rule would apply. Rule
389 reads thus:

“All matters rot specifically pro-
vided for in these rules and all
questions relating to the detailed
working of the House . . .. "

—1the point raised by my hon. friend
Shri N, C. Chatterjee is related to the
detailed working of the rules—
‘. « . ghall be regulated in such
manner as the Speaker may, from
time to time, direct.”.

After this, what doubt can be left in
the minds of doubting Thomases here?
I submit that there carmot be any
doubt.

Shri A K. Gopalan (Kesergod): As
regards the point made by Shri N. C.
Chatterjee. so many adjournment
motions, notice of which had been
given todsy, have been put off
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According to the rules, you can even
wait for ten days for taking up the
ho-confidence motion. There are cer-
tain adjournment motions which we
think are in order. They are very
merious also. Suppose the no-confi-
dence motion is taken up only after
four or five days? I do not think it
would be proper especially after put-
ting off the adjournment motions
which contain as their sulfject matter
the situation in the Andamans and
other things, when you have saig that
these subjects could be discussed in
the debate on the no-confidence
rmwotion. In the circumstances, 1 think
priority has to be given to the no-
confidence motion.

Shri Tridib Kuomar Chandhurd
(Berhampur): With regard to the
discussion of @ motion of no-confl-
dence, if you kindly refer to May's
Parliamentary Practice, latest edition,
p. 305, you will find that a request
for a day for a no-confidence motion,
or motion of censure as ft is called in
the British Parliament, when made by
the Opposition is never refused. Here
our rule 188(3) says:

“If leave is granted under sub-
rule (2), the Speaker may. after
considering the state of business
in the House, allot a day or days
or part of a day for the dlscus-
sion of the motion™.

So far as the state of business in the
House is concerned, already we find
from the Order Paper that the Gov-
ernment have given notice of a non-
substantive nidtion on the food situ-
ation. That is a matter which iz not
of pressing urgency (Imterruptions).
They have come forward with a
motion which is not a
motion—that ,is what I mean. So I
would request you and through you
the Government to see that this
motion of no-confldence may be given
‘precedence so that under that head
we should be able to discuss every-
thing including the fogd situation.

Mr. Sp : Is Gover pre-
pared to agree to the request of the

substantive.
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Opposition that this mation of no-
confidence be discussed immediately,
forthwith? Or does Government want
time?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastrl); The food question, 'as has
been said by some Members of the
Opposition also, is very important.
Gevernment therefore felt it necessary
that they themselves should come up
before the House and suggest’ that
the motion regarding the food situa-
tion should be taken up immediately.
1 do not think we can withdraw from
that position.

I might also add that I had an
occasion . . .

Mr. Speaker: 1 just put a question
to the hon. Leader of the House whe-
ther he wants time for the motion of
no-confidence 'to be discussed in the
House or whether he agrees that it
might be taken up immediately,

Shri Lal Bahadur Shastri: No,
Sir. I was going to suggest that I
accept that there should a discussion
of the no-confidence motion. But I
wanted to suggest also that it should
be taken up shortly after the discus-
sion on the food situation is over
(Interruptions).

Shrimati Renu Chakravartty (Bar-
rackpore). The point has not been ans-
wered by the hon, Prime Minister.
You had asked whether the discussion
of the no-confidence motion. in which
the major and the most important
question would be the food gituation,
could be taken up immediately and
the general discussion on food could
come later on. That ha has not ans-
wered.

Mr, SBpeaker: So far as our rules
guide us, a day can be fixed but it
should not be beyond ten days. That
is all the authority 1 Bave. From the
indication given from the statement
of the Leader of the House, it is clear
that it iy not today that thg Govern=
ment is prepared to have that dis-
cussion.
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Shrimati Remu Chakravartly: The
entire country is walting for this
discussion.

Mr Speaker: Hon. Members would
realipe that when a no-confidence
motion is to be discussed, it jg usual
to give some time to the Government.

Bbri Hari Vishnu Kamath: This
arrived long ago, many days ago.

Mr, Speaker:

I had to put it to-
day, not before.

The Leader of the House agrees that

it might be taken up soon after the
food debate.

and
Narayan Sinha):
food debate.

The Minister of Commanications
Parliamentary Affairs (Shri Batya
Shortly after the

Mr. Speaker; Hon. Members would
appreciate that I have no authority
0 far as the business is concerned, If
it is Government's business, the prio-
rity in which they want it to be taken
up is for them to determine, and when
this motion of no-confidence is not
being taken up immediately, it ig for
Government to give priority to any of
their business. I cannot change that.
They have said that the food debate
would take place first of all.

Shri 8. M. Banerjee (Kanpur): My
fear is only this. We are going to
discuss the food situation on & motion
by Shri C. Subrahmaniam, Supposing
even after a full-dresy debate we are
not satisfled and want to raise these
Issues In  the debate on the no-
confidence motion, could we have
&n assurince from you that we shall
not be debarred from doing so?

Mr. Speaker: No assurance and no
hypothetical questions and answers.
That would be seen when the situ-
ation arises. How can I say in ad-

SEPTEMBER 7, 1084 of No-Confidence in 140

the Council of Ministers

vance what the circumstances would
be? I cannot give any assurance at
this moment. But I will say this, that
if a certain subject ig not discussed
properly, certainly there would be a
case for determination whether some
other time might not be granted to it
for discussion. But that would be
after the debate.

Now it is clear that the Government

Shri Harl Vishan Kamath: Imme-
distely after the food debate.

Shri Satya Narayam Sinha: Shortly
aifter.
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Shri N. C. Chatierjee: TUnder rule
198(3) all that has got to be done
afier what the Prime Minister has
said ig that you shal] fix & particular
day on which the motion shall be dis-
cussed, and then the motion will be
taken up on that day, such day being
not more than ten days from the date
on which the leave is asked fof, as
you may appoint, Therefore, it is
for you now to decide

Mr. SBpeaker: I am going to fix a
day. But before that I do want to
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have the views of House as to
how much time ig o be devoted to the
food debate.

Shri Harl Vishou Eamath: With all
respect to the observation you have
made just now that you have no pow-
erg under the rules to determine the
order of priority for government busi-
ness, this matter before the House is
not so simple as all that. I agree that
you have no powers under the rules
to determine the order of government
business inter se. But here is a matter
which is a blend of Government busi-
ness ang the business of the Opposition,
and as regards the order of priority
as between Government businesg and
the business of the Opposition, you
have got the sole right to determine
it. That is my submission.

I would earnestly request you, in
the interests of democracy, in order to
strengthen democracy in our country,
to take up the business of the Oppo-
sition first and then the Government
business,

Mr. . Speaker: There is only one
thing very small and trival, that the
Government has the right to ask for
time, when a motion of no-confidence
is to be discussed. Therefore, I can-
not refuse that. When theq want
that time, 1 have to give them.

Shri A K. Gopalan: I remember
the date on which the notice of the
no-confidence motion was given by
me, It was after that that the notice
of the motion on the food situation
wag given. Therefore, the no-confi-
dence motion should be taken up first.

e T woige WfiT oW
mivea, & wr weofle weet & Iwh
T owgT oW 1 A e W
ww al....

wow wfen ¢ W W e
i Iwdr aowt 7

o UM witge wifin : ewfed
fe & wawrr g fe v wferw

BHADRA 18, 1886 (SAKA) of No-Confidence in

the Council of Ministers

¥ 9rAT 9T AwA gEE f_aw a

g

Hem Barua: You yourself have
said that that right of the Govern-
ment is a very small and trivial
matter. If it is a small and trivial
matter,. .

Mr. Speaker: Therefore, I cannot re-
fuse that, even # it s trivial. What
in the time to be allotted to the food
debate? Governmént has given 10
hours. Would it be decided by the
Business Advisory Committee first?

Shri Harl Vishon Kamath: Fifteen
hours,

8hri Bade (Khargone):
Skri 5. M. Bantrjee (Kanpur): Full
one week.

Five days

Shri Harl Vishou Kamath: I would

suggest 13 hours excluding the time
taken by the Minister or Ministers.

Mr. Speaker: The suggestion is that
there ought to be 18 hours.

8hri 8, M. Bantvjoe: Twenty hours
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Mr. Speaker: “The time would be 15
hours, not excluding the Ministers
Then again, as Dr. Lohia said, we are
taking up the no-confidence motion.
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s;,;l Satya Narayan Simha: I think
Monday would suit us best.

Mr. Speaker: Then, there will be
force in the argument of the Opposi-
tion that if their adjourment moticns
are held over for such a long time,
it would not be possible for ine to
refuse an opportunity of discussing
them. Therefore, I think it should be
taken up immediately after the toc_od
debate. Then alone I can say that it
is being discussed at the earliest
opportunity; then alone, those motions
mwould be barred.

Shri Harl Vishnu Kamath: Friday.

Shri Satya Narayan Sinha: You
have decided 15 hours. As we are
sitting for leas thean Ave hours every
day, it will go up to Thursday, end
on Friday we have only 2§ hours.

Mr. Speaker: Just immediately after
we finish this, if there ig enough time,
then we will take it up. Is it agreed?

Shri Satya Narayan Sinba: We have
to agree to that, but still I would sub-
mit that it would be much better for

SEPTEMBER 7, 1884 Companies (Amend- 144
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the House and for us also if such an
important thing as a no-confidence
motion. .

Mr. Speaker: Perhaps we can ad-
vance Don-official business to Thurs-
day end take this up on Friday as the
first business.

‘An Hon. Member: How can they
get 15 hours?

Mr. Speaker: There would be more
than 15 hours up to 2.30 on Friday.

Bhri Nambisr (Tiruchirapalli): If
there is a little more time on Friday,
non-official ' business need not be
changed.

Mr Speaker: After this motion ls
over, whenever we finish it, we take
up no-confidence motion. Is that
agreed?

Shri Harl Vishny Kamath: Is it
clear that it is irnl:nediately after?

Mr. Speaker: Yes, it i3 iminsdiately
after.
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COMPANIES (AMENDMENT) BILL*

The Minister of Planming (Shri B.
R, Bhagat): On behalt of Shri T: T.
Krishnamachari, I beg' to move for
leave to introduce a Bill further to
amengd the Companies Act, 1956,

Mr. Bpeaker: The guestion is:

“That leave be granted to in-
troduce & Bil] further to amend
the Companies Act, 1956."”

The motion was adupted.

" *Published in the Gazette of India, Extraordinary, Partll, Section 2, dated

T-4-1984.



